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THE DELHI SPECIAL POLICE ESTABLISHMENT ACT. 1946
Act No. 25 OF 1946°

[19¢h November. (936 ]

An Act to make provision for the constitution of a special police force “[in Delhi
for the investigation of certain offences in *[the Union territories]] for the
superintendence and administration of the said force and for the extension 1o
other areas ** * * of the powers and jurisdiction of members of the said force in regard to
the investigation of the said offences.

WHEREAS it is necessary to constitute a special police force “[in Delhi for the investigation
of certain offences in *[the Union territories]] and to make provision for the superintendence
and administration of the said force and for the extension to other area “¥** of the powers and
jurisdiction of the members of the said force in regard to the investigation of the said offences;

[t is hereby enacted as follows: ~—

1. Shert title and extent.—{/) This Act may be called the Delhi Special Police Establishment
Act, 1946,

(2) Tt extends to the whole of Tndia *#**,

*[1A. Interpretation section.— Words and expressions used herein and not defined but defined in
the Central Vigilance Commission Act, 2003 (45 of 2003), shall have the meanings, respectively,
assigned to them in that Act.]

2. Constitution and powers of special police establishment.—(/} Notwithstanding anything in
the Police Act, 1861 (5 of 1861), the Central Government may constitute a spectal police force to be
called the Delhi Special Police Establishment "*%* for the investigation *{in any *[Union territory]] of
offences notified under section 3.

(2} Subjcct to any orders which the Central Government may make in this behalf, members of
the said police establishment shall have throughout Yrany “JUnion territory]], in relation to the
investigation of such offences and arrest of persons concerned in such offences, all the powers,
dutics, privileges and liabilitics which police officers of ' {that Union territory] have in
connection with the investigation of offences committed therein.

(3) Any member of the said police establishment of or above the rank of Sub-Inspector
may, subject to any orders which the Central Government may make in this behalf, exercise in
“lany °[Union territory]) any of the powers of the officer in charge of a police station in
the arca in which he is for the time being and when so excreising such powers shall, subject to any such

I. The Act has been extended to Goa, Daman and Dia by Reg. 12 0o 1962, 5. 3 and the 3¢h. to Dadra and Nagar Haveli by Reg.
& of 1963, 5. 2 and the Sch. I {wef 1-7-1965); and to Pondicherry by Reg. 7 of 1963, s. 3 and the Sch, |
(w.ef 1-10-1963), to Lakshadweep (wef F-10-1967) vide Reg. § of 1965, 5. 3 and the Sch. and to Sikkim
fw.e f [5-5-1976): vide notitfication No. S. Q. 1668, dated 6-5-1976.

2. Subs. by Act 26 of 1952, 5. 2, for certain words., =

3. Subs. by the A.O. 1956, for “Part C States”.

4. The words “in the States™ omitted by Act 3 of 18951, 5. 3 and the Sch.

5. The words “except the State of Jamanu and Kashmie™ which were subs. by Act 3 of 1951, s. 3 and the Schedule, for “except
Part B State™ omitted by Act 62 of 1950, s. 2 and the Sch.

6. Tns. by Act 45 of 2003, 5. 26 (w.ef. F1-9-2003).

7. The words “for the State of Delhi™ onitted by Act 26 of 1952, 5. 3.

8. Subs. by s. 3, ibid | for “in that State”™.

9. Subs., by the A.G. 1956, for “Part C State™.

10, Subs., ihid., for “the State of Delhi™.

{1, Subs., ihid., for “that State™.




orders as aforesaid, be deemed to be an officer in charge of a police station discharging
functions of such an officer within the limits of his station.

3. Offences to be investigated by special police establishment.—The Ceniral
Government may, by notification in the Official Gazette, specify the offences or classes of
offences % which are to be investigated by the Delhi Special Police Establishment.

4. Superintendence and administration of Special Police Establishment.— (7} The
superintendence of the Delhi Special Police Establishment in so far as it relates to investigation of

oficnces alleged to have been committed under the Prevention of Corruption Act, 1988 {49 of 1988),
shall vest in the Commission.

(2) Save as otherwise provided in sub-section (7), the superintendence of the said police establishment
in all other matters shall vest in the Central Governiment. :

(3) The administration of the said police establishment shall vest in an ofticer appointed in this behalf
by the Central Government (hercinafler referred to as the Director) who shall exercise in respect of that
police establishment such of the powers exercisable by an Inspector-General of Police in respect of the
police force in a State as the Central Government iay specity in this behalf,

4A. Committee for appointment of Director, - [(/) The Central Government shall appoint the
Director on the recommendation of the Committee consisting of-—

{«} the Prime Minister —— Chairperson;
“l{) the Leader of Opposition recognised — Member;]

as such in the House of the People or where

there is no such Leader of Opposition, then

the Leader of the single largest Opposition

Party in that House
(¢) the Chief Justice of India or Judge of the Supreme — Member. |

Cotirt nominated by him

1(2) No appointment of Dircetor shall be invalid merely by reason of any vacancy or absence of a
Member in the Cominittec. }

{3) The Commitree shall recommend a panel of officers—

{@) on the basis of seniotity, integrity and experience in the investigation of anti-corruption cases:

e

and

(h) chosen from amongst officers belonging to the'lndian Police Service constituted under the
Ali-India Services Act, 1951 (61 of 1951 '

-

k4
-

for being considered for appointment as the Director,

L. The words “committed i1 connection with matrers concerning Departments of the Central Government™ amsifges LA
1952, s, 5.

2, Sulbs, by Act 45 of 2003, 5. 26, for section 4 (wef 11.9-2003),

3. Subsg. by Act of 2014, 5. 58 and the Schedule, for sub-seetion () {w.ef 16-1-2014).

4. Subs. by Act 28 of 2014, 5. 2, for clause (B) {w.e.f. 26-11.201 4),

S.ins.by 5.2, ibid fweel 291 1-2014)




4B. Terms and conditions of service of Birector.—(/) The Director shall, notwithstanding anything
to the contrary contained in the rules relating to his conditions of service. continue to hold office for a
neriod of not less than two years {rom the date on which he assumes office,

{2) The Dircetor shall not be transferred except with the previous consent of the Commitice referred
to In sub-section (1) of section 4A.

'[4BA. Director of Prosecution. — (/) There shall be a Directorate of Prosecution headed by a Director
who shall be an officer not below the rank of Joint Secretary to the Government of India, for conducting
prosecution of cases under this Act,

(2) The Director of Prosecuition shall function under the overall supervision and control of the Director.

(33 The Central Government shall appoint the Director of Prosecution on the recommendation of the
Cengral Vigilance Commission.

{4} The Direclor of Prosceution shall nothwithstanding anything to the contrary contained n the rules
relating to hi conditions of service, continue fo hold office for a period of not fess than two years from the date
on which he assumes office.]

4C, Appointment for posts of Superintendent of Police and above, extension and curtailment of
their tenure, ete.m—--z{(l ) The Central Government shall appoint officers to the posts of the level of
Superintendent of Police and above except Director, and also recommend the extension or curtailment of
the tenure of such officers in the Delhi Special Police Establishment, on the recommendation of a
commiltee consisting of 1 -—

{a) the Central Vigilance Commissioner -—Chairperson;

(5} Vigilance Comimissioners ——Members;

(¢} Seeretary Lo the Government of Tndia i —Members;
Charge of the Ministry of Home

(/) Secretary to the Government of India in charge of the ——Moembers:

Depurtment of Personnel

Provided that the Comimitéce shall consult the Dircctor before submilting its recommmendation to the
Central Government. |

(2 On receipt of the recommendation under sub-section {/7), the Central Government shall pass such
orders as it thinks fit to give effect to the said recommendation. ]

5. Extension of powers and jurisdiction of special police establishment to other areas —(/) The
Central Government may by order extend to any area (including Railway arcas) “[in *[a State, not being a
Union territory]] the powers and jurisdiction of members of the Delhi Special Police Establishment for
the investigation of any offences or classes of offences specified in a notification under section 3.

{2y When by an order under sub-scetion (/) the powers and jurisdiction of members of the said police
establishment are extended to any such area, a member thercot may, subject to any orders which the
Central Government may make in this behalf, discharge the functions of a police officer in that area and
shall, while so discharging such functions, be deemed (o be a member of the police Toree of that area and
be vested with the powers, functions and privileges and be subject to the liabilities of a police officer
belonging to that police force.

[(3) Where any such order under sub-section (/73 is made relation to any area, then, without prejudice
prejudice to the provisions of sub-section (2}, any member of the Delhi Special Police Establishment of or
above the rank of Sub-Inspector may, subject (o any orders which the Central Government may make in
this behall, exercise the powers of the officer in charge of a police station in that arca and when so

Eoins, by Act T of 2014, 50 58 and the Schedule (w.ef 16-1-2614).

2, Subs. by 5. 38 and the Schedule, ibid., for sub-section (7} (w.e.f, 16-1-2014).
3. Subs. by Act 26 of 1952, 5, 5, for “in India oulside the Siate of Delhi™,

£ Subs, by the AG 1950, For a Parl A State or a Part I3 State™,

5. tns, by Acl 48 of 1964, 5, S,



exercising such powers, shall be deemed to be an officer in charge of a police station discharging the
unctions of such an officer within the limits of his station ]

'16. Consent of State Government to exercise of powers and jurisdiction.-—Nothing contained
in section 5 shall be decmed to cnable any member of the Delhi Special Police Establishment to
exercise powers and jurisdiction in any area in “[a State, not being a Union territory or railway areal,
without the consent of the Government of that State,]

“16A. Approval of Ceniral Governiment to conduct, inquiry or investigation.— (/) The Delhi
Speciad Police Establishment shall not conduct any inquiry or investigation inte any offence alleged to have been
committed umder the Prevention of Corruption Act, 1988 (49 of [988) except with the previous approvai
of the Central Government where such allegation relates to—

{«) the employees of the Central Government of the level of Joint Secretary and above; and

(/) such officers as are appointed by the Central Govermment in corporations established by or
under any Central Act, Government companies, socicties and local authorities owned or controlied by
that Government.

(7} Notwithstanding anything contained in sub-section (/7), no such approval shall be necessary for cases
involving arrest of a person on the spot on the charge of accepting or attempting to accept any gratification
other than legal rerouneration referred to in clause (¢} of the Explanation 10 section 7 of the Prevention of
Corruption Act, 1988 (49 of 1988)].

7. [Repeal of Ordinance 22 of 1946.] Rep. by the Repealing and Amending Act, 1950 (35 of 1950),

s. 2 and Sch. |

I. Subs. by Act 26 of 1952, 5.6 for section 6.

2. Subs. by the A.0. 1956, for “a Part A Stafe or a Pait B State, not being a railway area™.

Aodng by Act 43 of 2003 5. 26 (wee £ 1129220033,

TSeetion 6A has been struck down by the Supreme Court’s Order dated 6th May, 2014, in the Dr. Subramanian Swamy
vs BDirector, Central Burean of Investigation & Anr,
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PART--t-- Orders and Notifications by the Government of Tripura,
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COVERNMENY OF TRIPUILA
HOME DEPARTMINT

No F13{24)-PD/15 Dated, Agartala, the 13th July, 2018

NOTIFTOATION

In pursuance of the Provisiens of Section 6 of the Delhi Special Police
Fatablishment Act. 1848 {Act No. 25 of 1948), the Governor of Tripura hereby accords

consent o the extension of powers and juvisdiction of all members of the Delhi Specinl
Police Betablishmeot to thie Biate of Tripura for investigation of offence as hereunder:

L 8L Case No. Section of Law & Police Station

| No,
Lt : West Agartala S Cose No.132/2015, dated 1 1/05/2013, ws 420/406/34 [PC and

j | section 3 of TPID Act, 2011 %
L2 Kumarghat PS Case No 2015 ROTO57 dated 2271072015 we 42071200087 1PC and 3 of

% STURED Ack, 201 L
DS f Birgand PSS Case No. 2015 BRO 029 doted 19/05/2015 wie 420/40

c U [ SEonamura P8 Case MNo 91/2014 dated 22/05/2014 u/s 406/420 1PC and 3 of TPID
{ | Act, 2011 l
| ! !
o - West Agartala P8 Ooase Ne 15072013 dated 24/05/2010 U/S 420/406/34 TPC 3 of
; [ TP Act. :
C5 o TRIKPUY PS case Mo 177/2018 dated 11052013 ws 406G/109/420 1PC '

5

- %
£l
L0 | Dha rranager IS Case No GB/2014 dated 0 U/06/2014 U/S 409/420/54 15¢ and us:?dcz«;-{m_
section 3 of TPID Act, 2011 + (Dharmanagar P8 Case NOSZ/2014 dated 27/058/2014 |
Ul 420 IPC & Divumanagar P8 Case No 5472014 dated D1A/Z014 LIS 4090120
PO amalgamated), ‘

!
.1'1 U Sonaure BS Case Ne 920 dated I8/07/2613, ols 420 1PC e




Tripura Gazette, Extraordinary lssue, July 21, 2018 A. D.

Stbempbs, abebmonis and consplracies 0 ovelation tooor i connectoen with one ov
micpe of tho effonees moentioned in the [ndian Peaal Code and any other offence or offences

commiitied 10 the course of fhe same ansaction nriging oub of the said Bacts,

By ordger of the Governor,
o N

e il e
/,/W""{f*%‘k L

(S L haudburis
Addl. fecrstary to the

L

Printed at the Tripura Government Press, Agartala. 2
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Separate paging is given to fhis Part in order that it may be filed as a separate compifation.

MINISTRY OFF LAW AND JUSTICE
(Legislative Department)

New Delhi, the 29th November, 20V 4/dgraliayana 8, 1936 (Seka)

The foliowing Act of Parliament received the assent of the President on the

29th Novenber, 2014, and is hereby published for veneral information:—

THE DELHISPECIAL POLICE ESTABLISHMENT (AMENDMIENT)
ACT, 2014
No. 28 or 2014
129¢h November, 2(14.]
An Actfurther to amend the Delhi Special Police Establishment Act, 1946,
Bs it enacted by Parliament in the Sixey-THth Year of the Repubiic of India as follows.—

1. Thizs Act may be called the Dellii Special Police Establishinent {Amendment)
Act, 2014,

2, Inthe Delhi Special Police Estabiishment Act, 1946, in section 4A,—

{e) 1n sub-scetion (1), for clause (5), the following clause shall be substituted,
nanely-e-

by the Leader of Opposition recognised as such in the House of the
People or where there is no such Leader of Opposition, then, the Leader of the
single fargest Opposition Party in that House-~Member;”;

(/) after sub-section (7}, the following sub-scetion shall be inserted, namely—

Shoit title,

Amendment
of section
4A.



2 IHE GAZETTE OF INDIAEXTRAORDINARY iPart ll— Sec. 1]

<23 No appomimient of a Divector shall be invalid imerely by reason of any
vacancy ar absence of a Member m the Committee.”,

DRCSANJAY SINGH,
Secretary o the Govi of India.

CORRIGENDUM

THETEXTILE UNDERTARKINGS (NATTONLISATION LAWS (AMENDMENT AND
VALIDATION) ORDINANCE, 2014

Neao 6 or 2014

In the Textile Undertakings (Nationalisation) Laws (Amendment and Validation)
Ordlinance, 2014, No, 6 of 2014, as published i the Gazetie of India, Extracrdinary, Past 11,
Section | dated the 24th October, 2014, 1ssue No. 33, on page 3, line |, for “shall section be
inserted.”, read “shall be inserted.”.
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